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ST sri KK;MLShrai~cﬂunael for the applicant has so

~adjournment on ancnunt of illness. Sri MK Sharma, pr
_ ‘counsel for Sri AKX Gaur, ocounsel for the r espondents
| by : | 2. It has been pointed hy learned oounsel for the :

ﬁrespandents that the order dated 26-7-2000 has heen - }'¥‘

stayed'by'the Hon'ble High Court in'writ petitig!
g ) no.54591/2000 vide order dated 20-12-2000, a copy of Eﬁ 1
g R, which has been annexed by tbe respondents alongwith- .
MA No.1969/2001. | i

' 3. Learned counsel for the aoplicant has also not

filed any objection to this application. In view of this

-
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development the contempt petition does not sarvive,
Notice issue is.discharged;_Contempt petiton is
dismissed.




